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‘l' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

MISCELLANEQUS __APPLICATION_ND.263
e’ IN ,
¥ ORIGINAL APPLICATION ND.924 of 1995
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Betugsn :-
T .Lakshmi Kameswari

; . . e Applicant
And

1. The Superintendent of Post Offices,
Kakinada Division, Kakinada.

2. The Pcstmaéter General,
A.P. (northern Region),
Visakhapatnam.

3. The Chief Postmaster Ceneral,
AP Circle, Hyderabad.

+«+ Respondents

Counsel for the Applicant : Shri S5.Ramakrighna Rao

Cognsel for the Respondents : Shei N.R.Devaraj, St .CGSC

CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAME SHWAR : MEMBER (3)

(Crder per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri S.Ramakrishna Rao, counsel for the applicant

" and S5ri N.R.Devaraj, standing counsel for the respondents.

2. This M.A, is filed praying for a dirsction to t he respon-
dents to appoint the son of the applicant as Postmaﬂ anywhere

in the Andhra Pradesh. As the appointment on compassionate

eagerly
grounds is sanctioned, the applicant is waiting/for such appoint-

ment in view of hardship the family is placed.
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3. The applicanttgaye that t he compassionate'grnund appoint-
ment has been sanctioned by Member (Staff) by‘arder dt.23-5=96,
Ingpite of that the son of the applicant has not bsen prouided
with an appointment though his willingness and other particulars

aPe calléd for.

4, In view of the above, the following direction is given :-

The respondents in thé OA and MA ghould inform
the applicant the following details within one
month fromt he date of receipt of a copy of
this order :-
5 the Aoy ke
(i)uhether / name of the, applicant has been
| includai for appointment on compassionate
ground,tif so the S1.No. at which he stands
in that list;

‘ AT o :
(ii)Probable perind by whes he is likely to be

appointed.
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S, With the above direction, the miscellaneocus application

is disposed of. No order as to costs.
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. ——{B7S.IAT PARAMESHUAR ) (R .R ANGAR AJAN)
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Membar (3J) Member (A)

Dictated in Upan Cpurt.
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MA3263/98 in 0A.924/95

Cupy to:& :

'% The Supsrintendent of Post UPfices; Kalkinada Dibiaian,

Kakinaday
27 The Postmaster General, ASpd(Northern Ragion) | Visakhapatnam;
37 The Chief Postmaster General, Afiziﬁfgicircla, Hydarabad?ﬁ |

4} One copy to Mry SiRamakrishna Rao, Advocate, CATS, Hyd..
& DOne copy to Bl WiRJDevaraj, SricGsC., CAT., Hyd. ;
6. One copy to o%ri(A), CAT., Hyd: '

—~

72  One duplicate capy?‘i
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